
I TflIflU CETRAL4 ADMITflATI 
NAr A 4 DDITIONAL4 RENCLI, 

13 A NG A14 Ofl E 

ORDER SHEET 
Application No. 	 of 198 

Applicant 	 Respondent 

Advocate for Applicant 
I 	J 

Advocate for Respondent 

Date 	 Office Notes 	 Orders of Tnhunai 

- 

- 

\-- 
'p 	 _ 



Othee Notes 

01T 
L— y44 

t. 

3tLC-' ic 
e' 

'uC( 	'LAVLLL L 

h 

- 

L 

o 	'J 

U 

c 
rt 

IA 

,Ac_ç 	t_tii- 

$It 	JL C 
1 

Orders Of Tribunat  

• • •• • • 

j. 

s 



IN T}IE CENTflALI MINISTRATIVE 
TJEIftTJNAI.4 KDZ,IT IONAL 	NC1i, 

AGMOII 

Order Sheet (contd) 
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çc. - 

The was called several times 

during the day but none appeared 

For the applicant. We, therefore, 

proceeded to examine the matter 

with the assistance of Shri 

M. Sreerangaiah, learned counsel 

for the respondents. 

2. Shri Sreerangaiah pointed out 

that the applicant in this transferre 

application,, received from the High 

Court of Karnacaka/was a Rakehak 

in the Railway Pro;ection Force 

(RPF, for short) xt in 3CR at Hubli 

before he was removd from service 

after departmental enquiry. Shri 

Sreerangaiah informs us that by an 

amendmentof 199', RPF iqxs Act 

has been amended and by this amend-

ment the RPF has been constjtu;ed 

as an armed f'orce of the Union of 

India. According* to Sec 2(a) 

of the Administrative Tribunals Act 

1985, service matters relating to 

a member of the armed forces offli-

Union do not fall within the 

jurisdiction of this tribunal. 
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He. therefore, prais that this 

application may be retransferred 

to the High Court. 

In view of the submission of 

Shri Sraarangaiah, with which we 

agree, we direct the Registrar 

to retransfer this case to - the 

High Court of Karnataka for 

disposal.. 
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